
 

   2019 का विधेयक सं.10 

राजस् थान प वड़ा ा िग ( ारा‍ य क  ैक् षिकक ससं् थाओं  ंं स सों औ  र  

रा‍ य के धधोन प सेिाओं  ंं स िन पयक् तिययऔ  र डों औ का ररषिक)   

ासंै ोधन प  विधेयक, 2019 

 ाजकसाकक राजस् थान प विधान प स ा ं स डकर्स् थावडय ककया जायेग ा  
 

 राजस्‍थान प‍छड़ा ा‍्ग (‍ारा‍‍ ‍ी ‍ैक् षिकी‍ंसस्‍थाओं स‍ं स‍ंों औ‍ र‍
रा‍‍ ‍ ी ‍ धीोन प‍  ं्ाओं स‍ ं स‍ िन प क् तिय औ‍  र‍ डों औ‍ ीा‍ ररषिक) ‍
धधीिन प ं ,‍2017‍ीो‍ र‍ंसै ोधीय‍ीरन प ‍ी ‍लिए‍छ्ी  ी। 

भारय‍ग )रा‍ ‍ी ‍ंत्तर स्‍्र्(‍ं स‍राजस्‍थान प‍रा‍‍ ‍छ्ीान प-ं ण्‍डि‍
िन पम्‍न पलिितय‍धधीिन प ं ‍नन पाया‍ कै -‍ 

 1. सं् षिकप् य न पां   र प्रारम्  .- ा1 ‍ इं‍ धधीिन प ं ‍ ीा‍ न पां ‍
राजस्‍थान प‍छड़ा ा‍्ग (‍ारा‍‍ ‍ी ‍ैक् षिकी‍ंसस्‍थाओं स‍ं स‍ंों औ‍ र‍रा‍‍ ‍ी ‍
धीोन प‍  ं्ाओं स‍ ं स‍ िन प क् तिय औ‍  र‍ डों औ‍ ीा‍ ररषिक) ‍ ांसै ोीन प ‍
धधीिन प ं ,‍2019‍ कै।‍ 

 ा2 ‍ ै‍यकरन्‍य‍्रव्तत्त‍ैोग ा।‍ 

 2. 2017 के राजस् थान प धनधिन पयं  स.ं    क  धारा   का 
संै ोधन प.- राजस्‍थान प‍ छड़ा ा‍ ्ग (‍ ारा‍‍ ‍ी ‍ ैक् षिकी‍ंसस्‍थाओं स‍ ं स‍ ंों औ‍
 र‍ रा‍‍ ‍ ी ‍ धीोन प‍  ं्ाओं स‍ ं स‍ िन प क् तिय औ‍  र‍ डों औ‍ ीा‍ ररषिक) ‍
धधीिन प ं ,‍2017‍ा2017‍ीा‍धधीिन प ं ‍ंस.‍38 ,‍्जं ‍इं‍धधीिन प ं ‍
ं स‍इंी ‍डश्‍चाय म‍ं  ि‍धधीिन प ं ‍ीैा‍ग  ा‍ कै,‍ी ‍ीारा‍3‍ी ‍छ्द् ं ान प‍
उड-ीारा‍ ा1 ‍ ी ‍ स्‍थान प‍ डर‍ िन पम्‍न पलिितय‍ ्रवियस्‍थाछडय‍ यी ा‍ जा  ग ा,‍
धथा(य म -‍ 

''ा1 ‍धिय‍ छड़ा  ‍ ्ग ों‍ी ‍ लिए‍ रा‍‍ ‍ी ‍संो‍ैक् षिकी‍
ंसस्‍थाओं स‍ र‍ डायक रमों औ‍ ं स,‍ जो‍ छ्तैय‍ यी  ‍ जा स,‍ ्रव  ्ै‍ ी ‍
लिए‍्ाछर्(ी‍धन पकज्ञाय‍ंसख्‍ ा‍ी ‍ंसनसी‍ं स‍ररषिक)‍डासच‍्रवियैय‍
ैोग ा।''।‍ 

  . 2017 के राजस् थान प धनधिन पयं  स.ं    क  धारा क का 
संै ोधन प.- ं  ि‍धधीिन प ं ‍ी ‍ीारा‍ 4‍ी ‍ छ्द् ं ान प‍उड-ीारा‍ ा1 ‍ी ‍
स्‍थान प‍डर‍िन पम्‍न पलिितय‍्रवियस्‍थाछडय‍यी ा‍जा  ग ा,‍धथा(य म - 
‍ 

''ा1 ‍धिय‍छड़ा  ‍्ग ों‍ी ‍लिए‍रा‍‍ ‍ी ‍धीोन प‍ं ्ाओं स‍
ं स‍िन प क् तिय औ‍ र‍डों औ‍ीा‍ररषिक)‍डासच‍्रवियैय‍ैोग ा।''। 

 

_______________ 
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उद्ोें श् यऔ  र कार)औ का कथन प 

 

राजस्‍थान प‍छड़ा ा‍्ग (‍ारा‍‍ ‍ी ‍ैक् षिकी‍ंसस्‍थाओं स‍ं स‍ंों औ‍ र‍
रा‍‍ ‍ ी ‍ धीोन प‍  ं्ाओं स‍ ं स‍ िन प क् तिय औ‍  र‍ डों औ‍ ीा‍ ररषिक) ‍
धधीिन प ं ,‍2017‍रा‍‍ ‍ी ‍धिय‍छड़ा  ‍्ग ों‍ी ‍लिए‍ैक् षिकी‍ंसस्‍थाओं स‍
ं स‍ ंों औ‍ यथा‍ रा‍‍ ‍ ी ‍ धीोन प‍ िन प क् तिय औ‍ र‍ डों औ‍ ी ‍ररषिक)‍ ीा‍
उडनसी‍ीरया‍ कै।‍ररषिक)‍ी ‍्रवियैय‍ीो‍छ्तैय‍ीरन प ‍ी ‍ै्तिय‍उति‍य‍
धधीिन प ं ‍ी ‍ीारा‍3‍ र‍4‍द््ारा‍ंरीार‍ीो‍्रवत्‍ ा ो्जय‍ी ‍ग  ो‍
कै।‍ 

ंसछ्ीान प‍ीा‍धन पकच्‍़  ों ‍38‍रा‍‍ ‍ीो‍रतों ्‍‍ं ‍ीरया‍ कै‍ यी‍्ै‍
संो‍ंां ा्जी‍व्‍ ्स्‍था‍ी ,‍्जंं स‍ंां ा्जी,‍रधथ(ी‍ र‍राजन पकियी‍
न्‍ ा ‍ रा्‍‍री ‍ जो्न प‍ ी ‍ ंभो‍ ंसस्‍थाओं स‍ ीो‍ धन पक्रवाि)य‍ ीरस,‍ भरंी‍
्रवभा्ो‍रूड‍ं स‍स्‍थाडन पा‍ र‍ंसरषिक)‍ीरी ‍िोी‍ी‍‍ ा)‍ी ‍धलभ्तद्धी‍
ीा‍ ्रव ां‍ ीर ग ा।‍ इंं स‍  ै‍ भो‍ रतों ्‍‍ं ‍ यी ा‍ ग  ा‍ कै‍ यी‍ रा‍‍ ,‍
छ्लै्‍‍ं य ा,‍र ‍ी ‍धंं ान पयाओं स‍ीो‍ीं ‍ीरन प ‍ीा‍्रव ां‍ीर ग ा‍ र‍
न प‍ ी ्ि‍ व्‍ ््‍ं  औ‍ ी ‍ नोच‍ न्‍ी‍ छ्लभन्‍न प‍ षिक ्औ‍ ं स‍ रैन प ‍ ्ाि ‍  ा‍
छ्लभन्‍न प‍ व्‍ ्ंा औ‍ ं स‍ िग  ‍ कैए‍ िोग औ‍ ी ‍ ंं  ै औ‍ ी ‍ नोच‍ भो‍ ्रविय्‍‍ ा,‍
ंकछ्ीाओं स‍ र‍ध्ंरऔ‍ी ‍धंं ान पया‍ंं ाप्‍य‍ीरन प ‍ीा‍्रव ां‍ीर ग ा।‍
ंसछ्ीान प‍ीा‍धन पकच्‍़  ों ‍46‍भो‍ ै‍रतों ्‍‍ं ‍ीरया‍ कै‍यी‍रा‍‍ ,‍जन पया‍ी ‍
ों कन(ि‍ ्ग ों‍ ी ‍ लैषिका‍  र‍ धथ(‍ ंसनसीो‍ तैयऔ‍ ी ‍ छ्ै र्‍ ंा्ीान पो‍  ं‍
धलभ्तद्धी‍ीर ग ा। 

 द् छड‍ रन पकडाियीया‍ ीा‍ लंद्ीासय‍ धन पकच्‍़  ों ‍ 16‍ ी ‍ धीोन प‍
ररषिक)‍डर‍उं‍रूड‍ं स‍िाग  ‍न पैीस‍ कै‍ ्जं‍रूड‍ं स‍्ै‍धन पकच्‍़  ों ‍330‍
 र‍332‍ं स‍िाग  ‍ कै,‍यथाछड‍ररषिक)‍ी ‍छ्स्‍यार‍ीो‍ंकिन प्श्चय‍ीरन प ‍ं स‍
रा‍‍ ‍ी ‍ीक ि‍जन पंसख्‍ ा‍ं स‍छड़ा  ‍्ग ों‍ीा‍धन पकडाय‍एी‍ंकं सग य‍ीारी‍
कै।‍्स्‍यकय ‍धन पकं  धचय‍जािय औ‍ र‍धन पकं  धचय‍जन पजािय औ‍ीो‍ररषिक)‍
ों  य ‍ंं  ‍ी न्‍र‍ंरीार‍द््ारा‍इं‍लंद्ीासय‍ीा‍धन पकं र)‍यी ा‍ग  ा‍ कै।‍
जन‍ी न्‍र‍ंरीार‍न प ‍्र्(‍1993‍ं स‍छड़ा  ‍्ग ों‍ीो‍ररषिक)‍तों  ा‍था‍यन‍
रा्‍‍री ‍ स्‍यर‍ डर‍ छड़ा  ‍ ्ग ों‍ ी ‍ जन पंसख्‍ ा‍ ीा‍ धन पकडाय‍ िग भग ‍ 52‍
्रवियैय‍था‍ र‍ररषिक)‍27‍्रवियैय‍तों  ा‍ग  ा‍था।‍च सयी‍रा‍‍ ‍छड़ा ा‍
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्ग (‍र ोग ‍न प ‍राजस्‍थान प‍रा‍‍ ‍ं स‍छड़ा  ‍्ग ों‍ी ‍जन पंसख्‍ ा‍िग भग ‍52‍
्रवियैय‍ ैोन प ‍ ीा‍ धन पकं ान प‍ िग ा ा‍ कै‍ इंलिए‍जन पंसख्‍ ा‍ ी ‍ ं ा्ा‍ ीो‍
ों  तय ‍ कैए‍छड़ा  ‍्ग ों‍ी ‍लिए‍ररषिक)‍ी ‍्रवियैय‍ीो‍नढा  ‍जान प ‍ी ‍
र्श्‍ ीया‍ कै।‍ 

च सयी‍छड़ा  ‍्ग ों‍ी ‍ं चो‍ं स‍ं्म्ं लिय‍ंभो‍जािय ास‍ंां ा्जी‍
 र‍ैक् षिकी‍छ्ीां‍ी ‍लभन्‍न प-लभन्‍न प‍स्‍यरऔ‍डर‍  ै‍ र‍इंलिए‍ंसछ्ीान प‍
ी ‍ऊडर‍्ि)(य‍धन पकच्‍़  ों औ‍ं स‍धन पक‍‍ ाय‍रा‍‍ ‍ी ‍न पोिय‍ी ‍िन पों  ैी‍यत्‍् औ‍
ी ‍उद्ों  श्‍ औ‍ीो‍यन‍यी‍्रवाप्‍य‍न पैीस‍यी ा‍जा‍ंीया‍जन‍यी‍यी‍इन प‍
्ग ों‍ीो‍इन पी ‍ंां ा्जी‍ र‍ैक् षिकी‍छ्ीां‍ी ‍स्‍यरऔ‍ी ‍धन पकरूड‍छड़ा  ‍
्ग ों‍ र‍धिय‍छड़ा  ‍्ग ों‍ं स‍उड‍छ्भा्जय‍न पैीस‍यी ा‍जा  ।‍्ग ों‍ी ‍
ंं ान पया‍ ीो‍ ंकिन प्श्चय‍ ीरन प ‍ ी ‍ दृ््‍ं ‍  ं‍  ै‍ ं ां िा‍ ं ान पन पो ‍
न्‍ ा ाधीडिय‍ां .िन प. ‍री ो‍इन्‍रं न प‍इंरान पो‍ी ‍ध‍‍ षिकया‍्ाि ‍यत्‍ीािीन प‍
रा‍‍ ‍ छड़ा ा‍ ्ग (‍र ोग ‍ीो‍ िन पतों (्‍‍ं ‍ यी ा‍ग  ा‍था।‍र ोग ‍न प ‍ ्र्(‍
2012‍ं स‍्रवस्‍यकय‍ परडों (‍ं स‍ ै‍ लंरापरै‍ी ‍थो‍ यी‍ीियड ‍जािय ास‍
जक  ं‍ नसजारा/नाितों  ा/िनान पा,‍ ग ाडड ा‍ िोैार/ग ाडोलि ा,‍ ग  जर/ग कज(र,‍
राईीा/रकनारी/ों  नांो,‍ ग डपर ा/ग ाडरी/ग ा री‍ धत्‍ धीी‍ छड़ा ो‍ कैई‍  ै‍ र‍
उन पी ‍त्‍्परय‍ंां ा्जी‍ र‍ैक् षिकी‍्रवोन्‍न पिय‍ी ‍लिए‍छ्ै र्‍ंा्ीान पो‍
 र‍ंसरषिक)‍ी ‍र्श्‍ ीया‍ कै। 

रा‍‍ ‍ ंरीार‍ द््ारा‍ िन प कति‍य‍ ं ान पन पो ‍ न्‍ ा ाधीडिय‍ ां .िन प. ‍
ंकन पोि‍ीक ं ार‍ग ग (‍ी ‍ध‍‍ षिकया‍्ािी‍उच्‍च‍स्‍यरी ‍ंलं िय‍ी ‍ंाथ‍ैी‍
ंाथ‍रा‍‍ ‍छड़ा ा‍्ग (‍र ोग ‍न प ‍धडन प ‍्रविय् ों न पऔ‍ं स,‍जो‍उन पी ‍द््ारा‍
यी  ‍ग   ‍छ्स्‍यतय‍ध‍‍  न प‍डर‍रीापरय‍  ै,‍स्‍ड्‍‍ं ‍रूड‍ं ‍ ै‍िन प्‍‍ीर्(‍
िन पीािा‍ कै‍ यी‍ इन्‍रा‍ ंाैन पो‍ ी ‍ ं ां ि ‍ ं स‍ डपरी्‍डय‍ छ्ै र्‍
डपर्स्थिय ास‍रा‍‍ ‍ं स‍छ्द् ं ान प‍  ै‍ र‍्रव  ै् ‍ र‍िन प क् तिय औ‍ं स‍छड़ा  ‍
्ग ों‍ीा‍ ड ा(प्‍य‍ ्रवियिन पधीत्‍्‍ ंकिन प्श्चय‍ीरन प ‍ ी ‍ लिए‍ उं‍ं ां ि ‍ ं स‍
धधीीधथय‍50‍्रवियैय‍ी ‍ंों ा‍ीो‍नढान प ‍ी ‍लिए‍ क् तिय कति‍य‍रीार‍
 ै।‍ 

उच्‍च‍ स्‍यरी ‍ ंलं िय‍ न प ‍ ंं ाज‍ ी ‍ छ्लभन्‍न प‍ ्ग ों‍ ी ‍ षिक ्ो ‍
ध‍‍  न प‍ी ‍ंाथ-ंाथ‍छ्स्‍यतय‍ध‍‍  न प‍ी ‍डश्‍चाय म‍धडन पा‍्रविय  ्ों न प‍10‍
जकिाई,‍ 2017‍ीो‍ ्रवस्‍यकय‍ यी ा‍जो‍योन प‍्ो‍‍  ं ‍ं स‍ंं ातैय‍ कै।‍ ै‍
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्रविय  ्ों न प‍रा‍‍ ‍छड़ा ा‍्ग (‍र ोग ‍ीो‍डरीषिक)‍ र‍लंरापरै‍ी ‍लिए‍
िन पतों (्‍‍ं ‍ यी ा‍ग  ा।‍रा‍‍ ‍ छड़ा ा‍्ग (‍र ोग ‍न प ‍धडन पा‍्रविय  ्ों न प‍16‍
जकिाई,‍ 2017‍ीो‍ ्रवस्‍यकय‍ यी ा।‍ रा‍‍ ‍ छड़ा ा‍ ्ग (‍र ोग ‍ र‍उच्‍च‍
स्‍यरी ‍ंलं िय‍ों ोन पऔ‍न प ‍ स्‍ड्‍‍ं ‍रूड‍ं ‍ ै‍ लंरापरै‍ी ‍ कै‍ यी‍ इन्‍रा‍
ंाैन पो‍ी ‍ं ां ि ‍ं स‍डपरी्‍डय‍छ्ै र्‍डपर्स्थिय ास‍ छ्द् ं ान प‍  ै‍ र‍
ीियड ‍जािय ास‍ जकं ‍ नसजारा/नाितों  ा/िनान पा,‍ ग ाडड ा‍ िोैार/ग ाडोलि ा,‍
ग  जर/ग कज(र,‍ राईीा/रकनारी/ों  नांो,‍ ग डपर ा/ग ाडरी/ग ा री‍ धत्‍ धीी‍ छड़ा  ‍
्ग (‍  ै‍ र‍उन पी ‍ लिए‍डतथीम‍ररषिक)‍ी ‍र्श्‍ ीया‍ कै।‍उन्‍ैऔन प ‍ ै‍
भो‍लंरापरै‍ी ‍ कै‍यी‍इन प‍जािय औ‍ीो‍धिय‍छड़ा ा‍्ग (‍ी ‍रूड‍ं स‍एी‍
डतथीम‍ ्ग (‍ ी ‍ रूड‍ ं स‍ ्ग ीीत य‍ यी ा‍ जान पा‍ चातैए‍ र‍ उन पीो‍ इन्‍रा‍
ंाैन पो‍ ी ‍ ं ां ि ‍ ं स‍ धधीीधथय‍ 50‍ ्रवियैय‍ ी ‍ ंों ा‍ ी ‍ भोयर‍ 1‍
्रवियैय‍ र‍उं‍ंों ा‍ी ‍नाैर‍4‍्रवियैय‍ररषिक)‍तों  ा‍जान पा‍चातैए।‍
इं‍्रवीार‍इन प‍जािय औ‍ीा‍ीक ि‍ररषिक)‍5‍्रवियैय‍ैोन पा‍चातैए‍ र‍
ंं ग्र‍छड़ा  ‍्ग (‍ीा‍ररषिक)‍26‍्रवियैय‍ैोन पा‍चातैए। 

ड ् ोति‍य‍धधीिन प ं ‍ी ‍उद्ों  श्‍ औ‍ र‍ीार)औ‍ी ‍ीथन प‍ं स‍स्‍ड्‍‍ं ‍
धड षिका,‍यी‍इन प‍्ग ों‍ीो‍5‍्रवियैय‍ररषिक)‍्रवों ान प‍यी ा‍जा  ग ा,‍ैोन प ‍
ी ‍ना्ज ों ‍उन्‍ैस‍ी ्ि‍1‍्रवियैय‍ररषिक)‍्रवों ान प‍यी ा‍ग  ा‍था।‍ 

ैाि‍ ैी‍ ं स,‍ ंसंों ‍ न प ‍ संो‍ ना‍‍ ीारी‍ डपर्स्थिय औ,‍ ्जन पं स‍
ंं ाज‍ी ‍रधथ(ी‍रूड‍  ं‍ों कन(ि‍्ग (‍िन परुत्‍ं ातैय‍ैो‍र  ै‍  ै,‍ीो‍‍‍ ान प‍
ं स‍रतय ‍ कैए,‍इन्‍रा‍ंाैन पो‍ी ‍ं ां ि ‍ं स‍धधीीधथय‍50‍्रवियैय‍ी ‍
ंों ा‍ ीो‍ नढान प ‍ ी ‍ लिए‍ ंसछ्ीान प‍ ं स‍ ंसैोीन प‍ यी ा‍ कै ।‍ ड ्ोति‍य‍
धधीिन प ं ‍ं स‍्ि)(य‍धिय‍छड़ा  ‍्ग (‍धत्‍ धीी‍रूड‍ं ‍छड़ा  ‍्ग (‍  ै‍
 र‍रा‍‍ ‍ंरीार‍ीा‍ ै‍ंं ाीान प‍ैो‍ग  ा‍ कै‍ यी‍इन पी ‍ं ां ि ‍ं स‍
 र‍ भो‍ ना‍‍ ीारी‍ डपर्स्थिय ास‍ छ्द् ं ान प‍  ै,‍ जो‍ ैक्षिकी‍ ंसस्‍थाओं स‍
यथा‍रा‍‍ ‍ी ‍धीोन प‍िन प क्तिय‍ र‍डों ,‍ों ोन पऔ‍ं स,‍5‍्रवियैय‍ररषिक)‍
तों   ‍ जान प ‍ ी ‍ द््ारा,‍ इन प‍ ्ग ों‍ ी ‍ यत्‍ीाि‍ उत्‍थान प‍ ी ‍ र्श्‍ ीया‍
्रवियडातों य‍ीरयो‍  ै। 

‍ 

उड क(ति‍य‍ीो‍दृ््‍ं ‍ं स‍रतय ‍ कैए,‍ ै‍्रवस्‍याछ्य‍ कै‍यी‍ररषिक)‍ी ‍
्रवियैय‍ीो‍छ्तैय‍ीरन प ‍ी ‍लिए‍रा‍‍ ‍ंरीार‍ीो‍ै्तिय‍्रवत्‍ ा ो्जय‍
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ीरन प ‍ी ‍नजा ,‍उति‍य‍धधीिन प ं ‍ी ‍ीारा‍3‍ र‍4‍ीो‍ थोधचय‍रूड‍
ं ‍ंसै ोधीय‍ीरी ,‍धिय‍ छड़ा  ‍्ग ों‍ी ‍ लिए‍ररषिक)‍ी ‍्रवियैय‍ीा‍
उडनसी‍उति‍य‍धधीिन प ं ‍ं स‍ैी‍यी ा‍जान पा‍चातैए। 

‍ 

 ै‍छ्ी  ी‍ड ् ोति‍य‍उद्ों  श्‍ औ‍ी ‍्रवा्प्य‍ी ‍लिए‍ई्प्ंय‍ कै।‍ 

धय ‍छ्ी  ी‍्रवस्‍यकय‍ कै।‍ 

 

नकिाी ‍ों ां‍ी‍‍िा, 
प्र ारी ं तं्रो। 
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राजस् थान प वड़ा ा िग ( ारा‍ य क  ैक् षिकक ससं् थाओं  ंं स सों औ  र रा‍ य के 
धधोन प सेिाओं  ंं स िन पयक् तिययऔ  र डों औ का ररषिक)  धनधिन पयं , 2017 

ा2017 का धनधिन पयं  स.ं     से लिये ग ये उद्धर) 

 

XX    XX      XX                    XX        XX  
 

 . रा‍ य क  ैक् षिकक ससं् थाओं  ंं स सों औ का ररषिक).- ा1 ‍धिय‍
छड़ा  ‍्ग ों‍ी ‍लिए‍रा‍‍ ‍ी ‍संो‍ैक् षिकी‍ंसस्‍थाओं स‍ र‍डायक रमों औ‍ं स,‍
जो‍छ्तैय‍यी  ‍जा स,‍्रव  ै् ‍ी ‍लिए‍्ाछर्(ी‍धन पकज्ञाय‍ंसख्‍ ा‍ी ‍ंसनसी‍ं स‍
ररषिक),‍ ्ाछर्(ी‍ धन पकज्ञाय‍ ंसख्‍ ा‍ ीा‍ संा‍ ्रवियैय‍ ैोग ा‍ जो‍ रा‍‍ ‍
ंरीार‍द््ारा‍ंं  -ंं  ‍डर‍धधीं धचय‍यी ा‍जा   ‍ 

डरन्‍यक‍इं‍उड-ीारा‍ी ‍धीोन प‍जारी‍ी ‍ग  ो‍्रवत्‍  ी‍धधीं चन पा‍
उंी ‍ इं‍ ्रवीार‍ जारी‍ यी  ‍ जान प ‍ ी ‍ डश्‍चाय म‍  थाैति‍ ‍ ैो्र ‍ रा‍‍ ‍
छ्ीान प-ं ण्‍डि‍ी ‍ंों न प‍ी ‍ंं षिक‍रतो‍जा  ग ो‍ र‍ीारा‍6‍ी ‍उड-ीारा‍
ा2 ‍ी ‍ उडनसी‍ संो‍धधीं चन पा‍ डर,‍  था्श्‍ ी‍डपर्य(न प‍ंतैय,‍िाग  ‍
ैऔग  ।‍ 

 ा2 ‍‍‍‍‍XX  ‍‍‍‍XX  ‍‍‍XX  ‍‍‍‍‍‍‍‍XX ‍‍‍XX  

क. रा‍ य के धधोन प सेिाओं  ं ं स िन पयक् तिययऔ  र डों औ का 
ररषिक).- ा1 ‍ धिय‍ छड़ा  ‍ ्ग ों‍ ी ‍ लिए‍ रा‍‍ ‍ ी ‍ धीोन प‍ ं ्ाओं स‍ ं स‍
िन प क् तिय औ‍ र‍डों औ‍ीा‍ररषिक),‍रा‍‍ ‍ी ‍धीोन प‍  ं्ाओं स‍ं स‍िन प क् तिय औ‍
 र‍डों औ‍ीा‍संा‍्रवियैय‍ैोग ा‍जो‍ रा‍‍ ‍ंरीार‍द््ारा‍ंं  -ंं  ‍
डर‍धधीं धचय‍यी ा‍जा   ‍ 

डरन्‍यक‍इं‍उड-ीारा‍ी ‍धीोन प‍जारी‍ी ‍ग  ो‍्रवत्‍  ी‍धधीं चन पा‍
उंी ‍ इं‍ ्रवीार‍ जारी‍ यी  ‍ जान प ‍ ी ‍ डश्‍चाय म‍  थाैति‍ ‍ ैो्र ‍ रा‍‍ ‍
छ्ीान प-ं ण्‍डि‍ी ‍ंों न प‍ी ‍ंं षिक‍रतो‍जा  ग ो‍ र‍ीारा‍6‍ी ‍उड-ीारा‍
ा2 ‍ी ‍ उडनसी‍ संो‍धधीं चन पा‍ डर,‍  था्श्‍ ी‍डपर्य(न प‍ंतैय,‍िाग  ‍
ैऔग  ।‍ 

 ा2 ‍‍‍‍‍XX  ‍‍‍‍‍XX  ‍‍XX  ‍‍‍‍‍XX ‍‍‍XX  

 

XX   XX   XX   XX       XX  
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Bill No. 10 of 2019 
 

(Authorised English Translation) 
 

THE RAJASTHAN BACKWARD CLASSES 

(RESERVATION OF SEATS IN EDUCATIONAL 

INSTITUTIONS IN THE STATE AND OF APPOINTMENTS 

AND POSTS IN SERVICES UNDER THE STATE) 

(AMENDMENT) BILL, 2019 
 

 (To be Introduced in the Rajasthan Legislative Assembly) 
 

A 
 

Bill 

 
further to amend the Rajasthan Backward Classes (Reservation of 

Seats in Educational Institutions in the State and of Appointments 

and Posts in Services under the State) Act, 2017.  
 

Be it enacted by the Rajasthan State Legislature in the 

Seventieth Year of the Republic of India, as follows:-  
 

1. Short title and commencement.- (1) This Act may be 

called the Rajasthan Backward Classes (Reservation of Seats in 

Educational Institutions in the State and of Appointments and 

Posts in Services under the State) (Amendment) Act, 2019.  
 

(2) It shall come into force at once. 
 

2. Amendment of section 3, Rajasthan Act No. 38 of 

2017.- For the existing sub-section (1) of section 3 of the Rajasthan 

Backward Classes (Reservation of Seats in Educational Institutions 

in the State and of Appointments and Posts in Services under the 

State) Act, 2017 (Act No. 38 of 2017), hereinafter in this Act 

referred to as the principal Act, the following shall be substituted, 

namely :-  
 

 

“(1) The reservation in respect of the annual 

permitted strength for admission into such educational 

institutions and courses in the State, as may be prescribed, 

for the More Backward Classes shall be five percent.”. 
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3. Amendment of section 4, Rajasthan Act No. 38 of 

2017.- For the existing sub-section (1) of section 4 of the principal 

Act, the following shall be substituted, namely :-  

 

“(1) The reservation of appointments and posts in 

the services under the State for the More Backward Classes 

shall be five percent.”. 

 
_______________ 
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STATEMENT OF OBJECTS AND REASONS 
 

The Rajasthan Backward Classes (Reservation of Seats in 

Educational Institutions in the State and of Appointments and 

Posts in Services under the State) Act, 2017 provides for 

reservation of seats in educational institutions and in appointments 

and posts under the State for the more backward classes of the 

State. The power to prescribe percentage of the reservation has 

been delegated to the Government vide sections 3 and 4 of the said 

Act. 

Article 38 of the Constitution enjoins upon the State that it 

shall strive to promote the welfare of the people by securing and 

protecting as effectively as it may, a social order in which justice, 

social economic and political shall inform all the institutions of the 

national life. It further mandates that the State shall, in particular, 

strive to minimize inequalities in income and endeavour to 

eliminate inequalities in status, facilities and opportunities, not 

only amongst individuals but also amongst groups of people 

residing in different areas or engaged in different vocations. Article 

46 of the Constitution also mandates that the State shall promote, 

with special care, the educational and economic interests of the 

weaker sections of the people. 

Though the principle of proportionality is not applicable to 

the reservation under Article 16 as it is applicable under Articles 

330 and 332, however, the proportion of the backward classes to 

the total population of the State is a relevant factor while 

determining the extent of reservation. And in fact, this principle 

has been followed by Central Government while granting 

reservation to Scheduled Castes and Scheduled Tribes. When the 

Central Government provided reservation to backward classes in 

the Year of 1993, the proportion of the population of backward 

classes at national level was about 52% and the reservation was 

provided 27%. Since the population of backward classes in the 

State of Rajasthan is estimated by the State Backward Classes 

Commission to be about 52%, therefore looking to the volume of 

population, the percentage of reservation for backward classes 

need to be increased.  

Since all the castes included in the list of Backward Classes 

are at different stages of social and educational development and 

therefore the objectives of the directive principles of State policy 
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mandated in the above referred Articles of the Constitution cannot 

be fully achieved unless these classes are sub-divided in backward 

and more backward classes according to the level of their social 

and educational development. In order to ensure class equality, the 

matter was referred to the then State Backward Classes 

Commission, headed by Hon’ble Justice (Retd.) Indersen Ishrani. 

The Commission in its report submitted in the Year 2012 

recommended that certain castes namely Banjara/Baldiya/Labana, 

Gadiya Lohar/Gadoliya, Gujar/Gurjar, Raika/Rebari/Debasi, 

Gadariya/ Gadri/Gayari are extremely backward and need special 

care and protection for their rapid social and educational 

advancement. 

 

The High Power Committee, headed by Hon’ble Justice 

(Retd.) Sunil Kumar Garg, appointed by the State Government as 

well as the State Backward Classes Commission has unequivocally 

concluded in their reports, which is based on extensive studies 

conducted by them, that special circumstances envisaged in the 

Indra Sawhny’s case do exist in the State and there are reasonable 

grounds to exceed the limit of 50% laid down in that case to ensure 

adequate representation of Backward Classes in admissions and 

appointments.  

 

The High Power Committee, after carrying out extensive 

study including field study of various sections of the society 

submitted its report on 10th July, 2017 which comprises in three 

Volumes. This report was referred to the State Backward Classes 

Commission for examination and its recommendation. The State 

Backward Classes Commission submitted its report on 16th July, 

2017. Both the State Backward Classes Commission and the High 

Power Committee have unequivocally recommended that special 

circumstances as contemplated in the Indra Sawhny’s case do exist 

and certain castes like Banjara/Baldiya/Labana, Gadiya 

Lohar/Gadoliya, Gujar/Gurjar, Raika/ Rebari/Debasi, Gadariya/ 

Gadri/Gayari are extremely backward classes and need separate 

reservation. They have also recommended that these castes should 

be categorized as a separate class as More Backward Classes and 

they should be provided 1% reservation from within the limit of 

50% laid down in the Indra Sawhny’s case and 4% from beyond 

that limit for which compelling circumstances do exist. Thus the 
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total reservation of these castes should be 5% and total reservation 

of backward classes as a whole should be 26%. 

Despite the clear stipulation in the Statement of Objects 

and Reasons of the aforesaid Act that these classes would be 

provided 5% reservation, they had been provided only 1% 

reservation. 

Recently, the Parliament has amended the Constitution to 

exceed the limit of 50% laid down by the Indra Sawhny’s case 

having regard to the compelling circumstances in which 

Economically Weaker Sections of the society are languishing. The 

more backward classes identified in the aforesaid Act are 

extremely backward classes and the State Government is satisfied 

that there exist more compelling circumstances which warrant 

urgent upliftment of these classes by providing 5% reservation 

both in educational institutions and in appointment and post under 

the State. 

In view of the above, it is proposed that instead of 

delegating power to the State Government for prescribing 

percentage of reservation, the provision of the percentage of 

reservation for more backward classes should be made in the Act 

itself by amending sections 3 and 4 of the said Act suitably. 
 

The Bill seeks to achieve the aforesaid objects. 

Hence the Bill. 

 
 

नकिाी ‍ों ां‍ी‍‍िा, 
Minister Incharge. 
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EXTRACTS TAKEN FROM THE RAJASTHAN 

BACKWARD CLASSES (RESERVATION OF SEATS IN 

EDUCATIONAL INSTITUTIONS IN THE STATE AND OF 

APPOINTMENTS AND POSTS IN SERVICES UNDER THE 

STATE) ACT, 2017 

 (Act No. 38 of 2017)  

 

XX             XX           XX          XX          XX          XX             XX 

 

 3. Reservation of seats in educational institutions in the 

State.- (1) The reservation in respect of the annual permitted 

strength for admission into such educational institutions and 

courses in the State, as may be prescribed, for the more backward 

classes shall be such percent of the annual permitted strength as 

may be notified by the State Government from time to time: 

Provided that every notification issued under this sub-

section shall be laid, as soon as may be, after it is so issued, before 

the House of the State Legislature and the provisions of sub-

section (2) of section 6 shall mutatis mutandis apply to such 

notification. 

(2)      xx        xx         xx         xx           xx          xx          xx  

          

4. Reservation of appointments and posts in the services 

under the State.- (1) The reservation of appointments and posts in 

the services under the State for the more backward classes shall be 

such percent of the appointments and posts in services under the 

State as may be notified by the State Government from time to 

time:  

Provided that every notification issued under this sub-

section shall be laid, as soon as may be, after it is so issued, before 

the House of the State Legislature and the provisions of sub-

section (2) of section 6 shall mutatis mutandis apply to such 

notification. 
 

(2)      xx       xx          xx          xx          xx         xx           xx 

           

XX           XX             XX           XX          XX           XX           XX 
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2019 का विधेयक सं.10  

राजस् थान प वड़ा ा िग ( ारा‍ य क  ैक् षिकक ससं् थाओं  ंं स सों औ  र  

रा‍ य के धधोन प सेिाओं  ंं स िन पयक् तिययऔ  र डों औ का ररषिक)   

ासंै ोधन प  विधेयक, 2019 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



14 

 

 

(जकसाकक राजस् थान प विधान प स ा ं स डकरःस् थावडय ककया जायेग ा) 

राजस् थान प विधान प स ा 

 

 

 

 

राजस् थान प वड़ा ा िग ( ारा‍ य क  ैक् षिकक ससं् थाओं  ंं स सों औ  र 
रा‍ य के धधोन प सेिाओं  ं ं स िन पयक् तिययऔ  र डों औ का ररषिक)  
धनधिन पयं , 2017 को  र संै ोनधय करने प के लिए विधेयक। 

 

 

 

(जकसाकक राजस् थान प विधान प स ा ं स डकरःस् थावडय ककया जायेग ा) 

 

 

 

 
 

 

 

 

तों न प ै‍ीक ं ार‍जकन प, 
 सनिि। 
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(To be introduced in the Rajasthan Legislative Assembly) 

RAJASTHAN LEGISLATIVE ASSEMBLY 

 

 

 

A 

Bill 

 

further to amend the Rajasthan Backward Classes (Reservation of 

Seats in Educational Institutions in the State and of Appointments 

and Posts in Services under the State) Act, 2017.  

 

 

__________ 

 

(To be introduced in the Rajasthan Legislative Assembly) 

 

__________ 

 

 

Dinesh Kumar Jain, 

Secretary. 

 



17 

 

 

 

(Bulaki Das Kalla, Minister-Incharge) 


